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In this connection, I should like to
mention that railway wegons are not
available to continue delivery ag it 1s
argued by fhe authority concerned
But we have the bittey experience
that whenhever the private concern
of this above named society goeg to
carry coals with hired trucks they are
urnecessarily delayed for two or
three days even sometimes four days,
at the colliery area, The usual prac-
tice is: “more you pay bribe mure
You get the prompt delhivery.” This
corruption 18 rempant throughout the
coal field aea from top to bottom ana 15
well known to al] and consequently
people suffer I would therefore re-
quest the concerned ministers through
your good offices to (a) regulate the
delivery of cral to  Bankura
district as per prescribe quota, (b)
institute a through enquiry imme-
diately and fix responsibility and (c)
a statement giving factual details may
please be made avallable on the Tatle
of the House

st ww oW : (wAR) weaw
AGIza AT UG qF wafrwa § 0
MR, SPEAKER; This i3 not the
tune, SRR |
ot Jmw Tw ;o aarare #% R
& wod 57 E0F .

MR, SPEAKER- That very state-
ment hag been made by somebody
else, You cannot go on; I am not al-
lowing,

WY wrx W A gHT & 377
$ qrIga,

MR, SPEARKER: Don't record. I
havg got my notes here that the state-
ment hag heen made glready by some.
body else If it is your pleasure to
disturb the proceedings of the House,
you may do it. T have not ellowed it

*sNot recorded., -

- — — -

Mwn. of Energy

(1v) REPORTED RISE IN PRICES OF GOLD
AND SILVER IN BOMBAY BULLION
MARKET,

ot qwaw (¥ufar) : o g,
¥ uet s § faw 277 ¥
watg frafafas ssaswr g @
o YR AT g

‘g At TTOET #
tfagm & at & w9 ¥ Iewaw
sifvam ww warfe ey safe
ot fred W qreve awn
1000 ®9¢ gfq 10 ¥ AT
g Far & oy awar fw agwaA
gfe fre o o Y 1 e
dgrREy ¥ At @ W G ag
T W gaet wiw Afa feetam
1701 §9Q & T | §EHT WAL
ot Sfraal a9 9
¢ 1 feafr weares i @iy a et
a1 @ & s favalt T @
@ ¢ Ffaw wly St & T
T F g wdwon #)
W war g’

12,53 hrs,

DEMANDS FOR GRANIS, 1079-70—
Contd

MinisTRY OoF ENERGY-—Conid

MR SPEAKER' We will mow take
up further discussion and voting on
the Demands for Grants under the
control of the Minwstry of Energy.
Shra Janeshwar Mishra

SHRI SOMNATH CHATTERJEE
(Jadavp V' Two hon Members e
absent I have got a 377 notice on a
very urgent matter,

MR SPEAKER: If you have glven
notice. I ghall consider it, Thig will
be bad practice

SHRI VAYALAR RAVI (Chiiayin-
kil): I rise On a point of order. Yes-
terday the debaje on the demands of

——— —— e ——
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[Sh.ri Vayalap Ravi]

this ministry “wii jgoing oh, Prol
Mavalenker was hefe ‘gt that time:
just before 7 O’clock we were sitting
here; we were called 1o sperk and we
spoke only for a minute or two and it
wag 10 minutes to 7 pm. There was
nobody to speak, Then the Chairinan
called the Minister to reply to the
demands, Unfortunately nothing was
recordeg in the debate here, I do
not know why. The calling of the
Minister to speak has not been record-
ed, Normaily wa expect what the
Chairman says should be recorded in
this Took; it hag not been recorded.
That is my protest. 1 want your rul-
ing whether Mr, Janeshwar Mishra,
Minister is replying to the debate,
wag called by tha Chairman to reply
or he ig intervening,

THE MINISTER OF ENERGY
(SHRI P, RAMACHINDBAN) In-
tervening,

SHR1 VAYALAR RAVI: I want 4
ruling, The Minister wasg called to
reply. There was no speaker left to
sperk, There wag not a single mem-
ber in the Janata benches except Mr.
Ramachandran and his deputy, We
were about 15 membeérg from the op-
position gitting, Natutally there was
nobody to speak. The Chairman c¢el-
led the Minister to reply to the debate,
Please go through the debate, I want
your ruling,

MR, SPEAKER: I cannot give a rul-
ing witheut kinowing the fects, I will
go through the facts and then give a
ruling, 1 do not khow anythig wbout
it. Wo 'such r!pmenuﬁm hag tome
to me. I.will gv thibugh the mattor
and give ¢ ruling. He #8ys he is nof
replying but he is only intervening,

SFIRI K. GOPAL, (Karur): Yester-
day at atout .59, o§ Mr. Ravi ‘pointed
out, B taw-cf the memm pelonging to
various gpposition  partits were here.
There was not a smglew from
\the Janata Party. Oply the Minigter

e wm‘-"‘w Bew
Yol Tedstme

oﬂﬁ d&’ﬁr
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| gled PoU Wake' XX . When Wi
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there ig & geutlemanly understanding
thit ‘auring unch howr and after 8
Oé’lrbci:, we & not. esk for quorum,
Thiefe Wak ho speaker from our side
because we had ex!mutgd our time.
The mem'bers from Jansta Party who
were ¢iifled 1o spesk Wwere not pressat.

So, fhe ‘Chrirman calleg the Minister,

He did not say whether he should
intervene. Normally 1 know. that the
Deputy ister  intervenes, But
wlien ‘he called the Minister, we took
it that he started replymg So we all.
walked out, He was only tnllunc to
his sefifor ‘colleague, and the Chairman,

That was the unfortunate sityation, I
wint fo kucw whether the Minjster
was called to reply to the debate.. If
so, he should continue with the reply
and finish it.

PROF, P.'G, MAVALANKAR ((Ga-
ndhinager): 1 rige on a point of order
on fwo  grcunds. Yesterday evenir.g
1 had the misfortune to raise this
matter at about 6.40. I am not mak-
ing a complaint that it was not report-
ed in the press, because the press may
decide what to report and what not to
report. My botheration i what goes
into the recorq here, I am not inte-
rested in press réports gy such. VYes-
terday, I raised the point that uil the
Janata members were absent, As a
matter of fact, Shri Ramachandran,
my good friend Skri Janheshwar
Mishrg and a member from the Alak
Party were the only three members
present on the treasury benches, We
were ‘about 10 or 12 ‘people belonifing
.to ‘Congress (I), ‘Congres; and otver
parties, Shri A, K. ‘Roy and = few.
others. One after the other the names
of Janata members were called and
they were found absent You have
ruleg that §f member; wete mbsent.
they should not be called again.  Bhst
was followed. But my nbijection is, if
they were not calleq again’ yﬂﬁfﬂdl‘%
would tHey  be- ‘eatled udn wﬂw‘r

mmxmw,
PHOE B V)
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members were o:sent, the Chairmaa
wag forced—I am using his words—he
told me, “I agree with you; I am oblig-
ed ¢o g.se more ti'ne, disproportionale-
ly more time, o so're of the opposit.c1
speakers” “because the i1dean was pro-
bably to kill time, I; the sitting of the
House extendeg from 6 to 7 in order
to kill time?”

MR, SPEAKER: That is not g point
of order.

PROF. P, G. MAVALANKAR: At
that point of time I requested the
Chairinsn to call the Minister to re-
ply MY, Chairman said, yes, the
Minister should reply. At that ftime,
the Minister said: “No, my colleague
will reply”. I want to gsk you one
question: now ig the debate regulated?
I understand that the Minister of State
intérveneg in the 'middie of the debute,
1n between various speeches, and the
more speeches will follow and then
the Minister replies, But what hap-
pened yesterday was that the moment
thelr gpeeches were over, the Mem-~
bers went away, and those Members
who were called were absent, Then,
instead of the Minister replying, the
Mimster .t State started replying. It
is the most unfortunate situation, I
would request you to kindly tsll my
frievids of the Janata Party not just
to make speeches and immediately #o
away,

13.00 hrs.

MR. SPEAKER: It iy not g peint of
order,

PROF, P, G. MAVALANKAR: My
point of order is this. Youw, Sir, and
your distinguisheq predecessors have
timg wnd apuin tuled that the Membérs
of Parlienvent must listen to the gpee-
ches made bv other Members, especial-
ly thode wito have already made spee-
ches, Yesterdsy, what heppened was
that the moment their speeches were
over, they left the House,

MR SPEAKER: You wre frying to
make another apeech. This Iy put in
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the bulletin. I ceamnot force them to
do it, You have already made a long
speech,

PROF, P, G. MAVALANKAR; Some
of us who never spoke continued to
listen while others, those who have
spoken, immediately left the House
Is it right?

MR. SPEAKER: You have made an-
other speech already, There is no
point of order, It hag been repeatedly
mentioned and members have been
requested that they must be present
in the House during the discussion.
It is not proper or parliamhentary to
muke a speech and then imnediately
walk out, Nor is it parliamentary to
come just in time to make a speech.
Then, we have laid down g *ule that
n member when he is callad to $peak,
if he is absent, wil] not he called
again. It has formed part of the rule
Therefore, there is no question of any
point of onder,

The Minister of State tells me that
he is intervening gnd not replying to
the debate, which the Minster will do,

Fuf wowe ¥ cow Wt (sfY
wiree frer) @ oot wdea, ww &
AT VET 9T

SHRI VAYALAR RAVI: The Chair-
men's words have gone into the re-
cord,

AN HON, MEMBER: Why is it not
recorded?

MR. SPEAKER:
the matter,

oY i‘hrt faw : & & wav @1

1 will look ijtito
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aqy afcagsr & Wdw ¥ o
@ frer oy 1 Wi ga s ¥ Wi
T ¥ W AW R W W
gfesr =8 w3 &% | T g Tl
T 9 | Afen ok e ¥ qe AR
T i WY ST fw witg & A
T WEL 9l y . . .

SHRI VAYALAR RAVI; It ig not
the problem of the railways. Because

there 13 less production, they cannot
supply.

MR, SPEAKER: Thig is the usual

controversy. It is not a cross-exami-
nation,

13.06 hrs

[Dr. SusHILA NAYAR in the Chair)

off wirae faw . oF arE % g
T A AR 5w af ¢ F oA §
Y W WIR T g fec oY
feaf & «fr A amy f
AT TN RATAY AT ATE ¥ Iy
| T Haww X BT age ¥
#ma w1 o fi far § ag e
A FAW 9T 4T 7 dEw & Tog
foar § fF SomER N wrfed 9
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fawsy ot woiy et afaer & om-
werm & WO WY AgR EeT ag
qgar § | AR, 78 ¥ €% #T
P W ey § W W
TEE AEAT WAT A7 W IG T 6T
¥ am w1 fr afcagy & ghrard &
g ff W FE gE T oAy W
gw fag ¥ e W dfew od wd
A @Y, T IR HF TTEH |
oy ¥ ¥ ag 9% w7 wgar
g A ARAE gaeR st Qo Fo T
it ®1 3¢ FaTAr WA E 6w
SO ¥ wwEr AW ¥ afagm W
qa gRET Sawwan A el
o gr § o JamEe B fred
w® o ogw o ¥ oW W
gt scmfas gfee ¥ gl
T waT & gy Mfer Aok sorrelr
%7 Tae" Jqqrearsy 3 fRar ¥
wod fg & farrer g AT faredt
W, YT @ W, BET
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A g fioar qr, o< ag vy @ e
AN T & wfrw Jani ¥ wg
TR gw wwA Al o ¥
s & 5 Wi W Sgaraww ¥ so
A FH srftrfiony TogT T £ Q@
& | T T Ay T 6§ A
0T QAT T & O @ g §
ag Ageft R Ag ¢ 1 fndt oY woige
1 gt g7 T F, A ¥ Frwad
T Afe s "R FomTR % s
g v af sl T aww W A o
FEL TIAAT oFAL A

) fowfes § wwam o fe
R aE AWGY W gt mw
wa ey § IR 3Ed ave wiewiod
7 arere aeft w3 e
@ wvAT aTgar § 1 1976 A wiwerd
6700 ¥, 1977 § 7400, 1978 ¥
8000 %X 1979 % 8300 %) wy aw
Fromrd w1 &vng § 1976 § AR
vear 6 AR 5 PATC Y, 1977 H 5
w86 BN, 1978 ¥ 5 Wi 88
TR AT 1979 % s oW 73 g ]
o 7@ ¥ gt WY dewr o E
g% & witfin ok w3t o A fer ar
¥ 1w Py wa g g X Y oY
& qa dr wigw § ¢ 46 O (Y -
mmgmmtmm
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ity s @ o wrtanly Al |
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¥R gt g vk AN F
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347 DG 1079-80
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W) g e 7 ot ¥ ol felt
fror o g ¥ 1 o Frwefw amat wfafy
NowdsF o as IN g1 o
T A W fer W IaeY daw e
e iR gmerm e § e
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MR CHAIRMAN: There are only
9 minutes left for the Congress and
10 miuutes for the Anna DMK No
other party, except Janata, has any
time left

Shr; ¢ N Visvanathan-he i{s not
here

Shri Annasaheb P Shinde

SHRI ANNASAHEB P. SHINDE
(Ahmednagar). Madan Chairman, I
am thunkful to you for giving me
time When one looks mto the Reporis

of the Ministry of Energy—thers are .-
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two Reports—one feels and one gets
an impression that the Ministry is
really complacent about the energy
problem both at the national level and
at the international level. I will come
to this point a little Iater.

At this poeint, T would like to touch
upon the fact that I do not know who
is responsible for mismanagement,
whether the Railwayg are responsible
for mismanagement or the Minis-
try of Energy 1s responsible for
mismanagement. Individually, the
Ministerg are good persons; they are
good-intentioned persons; I have no
complaint individually wgainst them.
But the point 15, what happens to the
coutry’s economy and to the con-
sumers. That is really the point. Since
a number of points have been touched
about mismanagement, I would not
go into all aspects of the problem I
would like to draw the attention of
the hon, Murster only to two punis

First of aull I would seek his help
in respect of small scale industries.
In this country, all State Govern-

ments, ncluding the Governmeni
of India, 4are encouraging and
promoting small cale industije,,

and there are many small geale indus-
tries who require coal. But along with
those of big industry, the requure-
ments of small scalc industrics are also
cut down proportionately. I would
seek an assurance from the hon. Minis-
ter that the coal requirement of the
smau scale industnes m this country
would be met in full. That would
not be more than 10 or 15 per cent of
the total requirement,

Untortunately, despite nationalisa-
tion, u lot of middle-men have deve-
lopeg at the collicrizs and corruption
has developed in the collieries. Without
bribing the officers and others, no
coal delivery takes place. It is a very
unfortunate state of affairs. And the
small geale sector has no capacity to
bribe,

Secondly, 1 woulq scek an assurapce
from the hon, Minister about the
public sector units. They may be big,
but they have no capacity to bribe.

APRIL 17, 1978
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The two extracts from the Report,
which I will read out now, will suffice
to corroborate my point how the public
sector units are mlso suffering as a
result of not-availability of coal. It
is well known that the Minister of
Steel came forward before the House
and made an announcement about
cutting down production, At a time
when the country badly needs steel,
when the country is importing steel,
the Minister of Steel comes forward
and says that, que to lack of coke,
etc,, they have to cut down the capa-
city utilisation, It is most unfortunate.
1 do not know whose responsibility it
1s. In a democracy, ultimately, the
accountability has to be there, not
only in regard to crimina] offences,
but even in regard to execution, im-
plementation and running of adminis-
tration. Somebody in the Government
has to take the responsibilty., The
accountability to the Indian public has
to be therc as far as these aspects are
concerned.

I am reading from page 21 of the
Report The “Steel Plants

For the estimateg hot metal pro-
duction of 1096 million {fonnes
during the current year, the coking
coal requiremnts were estimated at
16.68 million tonnes against which
the supply upto the end of December,
1978, wag about 10.34 million
tonnes.”

Now, 1 wil] read about soft coke,

“Soft Coke

The overall requirements of soft
roke 1n the country mre estimated
to be around 3.4 million tonnes per
year. The production and des-
patches during the current year
(April— December 1978) were of the
order of 1.60 mijllion tonnes. The
production and despatches suffered
on account of heavy rains and floods
during the year”

I am not goncerned with the explana-
tion, what happened. But this is the
state of affairs, That is why I was
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bringing this to the notice of
the hon. Minister, On thege two
suggestions, as far as public sector
units and the small scale indus-
trigs are concerned, 1 wish, the Minis-
ter takes @ gpecial jnterest and annou-
nceg it as a policy approach that, as
far as these two gectorg are concerned,
their full cosl requirements will be
met, so that at least the sincerity of
the Ministry will be acceptable to
the Indian publie,

I pow come to the basic issue of
energy crisis in the world. The
energy crisis ig very serious. But
unfortunately our response does not
reflect any seriousness, A number of
countries are naturslly worrieq about
it. I am reading from the Indian Ex-
press of today, It is a limited issue,
but a major issue arises out of if.

“Washington, April 16.

Saudi Arabia’s oil production will
fal] far ghort of worldwide demand
by the late 1980s, touching off the
potential for 'z fierce political and
economic struggle’ among consum-
ing nations, a Senat: Foreign Rela-
tiong Sub-Committee said on Satur-
day.

The study saig that, while Saudi
Arabia has more gl reserves than
any other nation previous optimis-
tic forecasts of ity ability and will-
ingnesg to produce as much oil as
is needeq should be discarded

Unless the United States and
other industrialised importers of
mideast oil sharply revise their
energy policies, there will be ‘ad-
verse inplicationg for the lives of
people everywhere’, the report
sﬂid'”

1 think, India canngt be an exception
to this. The situation is go serious.
Therefore, I would only suggest this.
Whether it is the previous Govern-
ment or this Government, jt is the
game in the senge that responsiblity
is taken by them. Now, whai is
bappening in thig country? 1 wouM,
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first ot al, request the Minister to
come out with a White Paper,
not on power poliey but on the energy
polity of the country. Without a White
Paper and a comprehensive approach,
without a clear direction or thrust or a
clearout policy implementation ikis
countyy is going to lrnd itselt in dif-
culties. Already as far as adminisira-
tion is concerned, you are failing.
Despite the ample coal reserves, even
the thermal stations are not operating
as per their capacity. But even the
clearcuf”policy 1s not there.

The hon. Minister 18 awa:e that the
Estimates Committee of the Parhament
has gone into this problem a number of
times and requested the government to
publish a White Paper on this, but. un-
foriunately, it has not been done. Even
when th» previous Government was
there, this issue came up The Esti-
mates Committee says in its latest re-
port:

“The Committee would like to
point out that there is a clear state-
ment made by the then Minister of
Energy in the Lok Sabha on 4 Nocem-
ter, 1976, that the Government are
interested in evoiving a national
power policy. [t appears lo the Com
mittee that there is some mixup bet-
ween having a National Powc Policy
and a National €nergy Policy. While
admittedly power, being a source of
energy, it would be covered by Nalio-
nal Energy Policy, the Commttee
have {o point put that Government
as such have not brought out any
White Paper or official document
spelling out in defail even the Natio-
nal Energy Policy.”

Now your contention is, we have ap-
pointegd a Working Group. 1 do not
know how mueh time the Working
Group would take, But it is high time,
Your Ministry, 1 know, have many
intelligent officers and good advisess.

You have enough information with
you. Why ghould you require time nowy
to announce to the coumbry as f3r s
the various gspects of the enérgy policy
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are concerned? And then gs far as our
energy policy i oconcerned, I think,
our main thrust should be on renew-
able sources of energy. Now, with
regarg to hydel power, my contention
{s that all our estimates are not correct.
The first study wag made in 10531960
und gl these facts are known to you.
Whatever was attempied 18 based on
60 per cent Joad factor. I think this is
absolutely wrong. In the Himalayas
in the rainy season all the rivers flow
with full fury. The way the Himala-
yan rivers flow, there are a number of
spots wherefyom during the rainy sea-
son the entire energy requirements of
the country, as far as power is concern-
ed, can be tapped But our whole
approad™ 15 only to base that study on
60 per cent load factor., That has to be
given up. Similarly, the potential of
power production has to be taken into
consideration. Fven suppose a river
is in a position to produce power for
six months or four months only, you
have to uhlise that potential because
you have no option,

Then, coming to coal, we can afford
it today but we have to think of our
future generations also. All non-
renewrable sources of energy have to
be very carefully utilised, } know the
controversy during Mao’s time in
China. Whatever may be our differen-
ces on other things, on one thing Mao
was right, when he emphasized that as
far a8 non-renewable sources of energy
are concerneq lke coal and od, they
have to be preserved and utilised in a
most economical manner,

80, in this country there are two
aspects. The hydel power potential
hag to be developed. First of all, the
eslimates are totally wrong, as far as
the hydel power requirements are con-
cerned. Hydel power potential in this
counifry is so much, I think, because
of the hilly nature and heavy monsoon
and a number of other factors. I think
an absolutely new appraisel and a new
gort of review in thig direction Is called
for, And you say now that Rs. 30
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lakhs have been sanctiomed for
into this problem. What is this
lakhs? You also say five yeurs
will be required. This is the

placency we ses in the
five years the ofil position,
supply position in the world
to be totally changed. As I mentio
eqrlier, there is going to be a
fuel economy war in the world and
poor countries will be the worst

ferers and India will be one of
You cannot just afford to be com,
on this. I request that as far as the
hydel power pofential is concerned, you
have to give the highest priority for
this. Give up your red-tape and pre-
pare a blue print of action as far as
harnessing the hydel power is con-
cerned.

A
HIHETHY

I come to another renewable source
of energy. You must have read a lot
hterature. Sugar cane is one of the
wonderful plants in the world which
absorbs solar energy. The sciantists
the world over are all agreed that sugar
cane has the highest potential among
the plants to convert solar energy into
usable energy. You can produce molas-
ses and from molasses you can produce
alcohol and you can mix alcohol with
petrol and thereby petrol consumption

is already running their vehicles on
this mix,

Therefore, I would suggest to you
that you should really take a compre-
hensive view of things and all rensw-
able souces of energy whether it
molasses, whether it is sugar cane

Tew

this aspect of the problem. The
thing is that your
cerned with coal, and

about transport? What is your
port policy?. We encourage indi
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[Shri Annasaheb P, Shinde]

individual cars. Maybe, at some places
it may be absolutely necessary. For
example, for Ministers to use cars, I
have no objection. But generally using
of petrol for individual motor cars
should be discouraged in thig country
and we must follow the example of
China. They do nof allow the use of
motor cars by individuals excepi on
official duty. In this country, you starve
agriculture of power. Here our Minis-
ters should make a beginning. All of
us should make a start. Stop all air-
conditioners in the country and see
that no power cut is allowed to agri~
culture. Everywhere we see agricul-
ture is not getting its full requirements
of power. In Punjab the other day
1 saw thousands and thousands of
farmers standing 1n a queue for diesel
as they do not get electricity. They
say there is power shortage. There is
equipment shortage. Even when de-
posits are made, it takes the Electri-
city Boards years to give connections.
This is not confined to Punjab, every-
where it is the same story. You say
you are going to give the highest
priority to agriculture and I think, Sur,
this gap between our pronouncement
and action has to be removed. Other-
wise, in this country the credibility gap
is developing between the politicians
and the public and the public are com-
ing to the conclusion that the politi-
cians m this country should not be
relled upon, whatever Party they may
belong to. I think we have to change
this unfortunate state of affairs. ....

MR. CHAIRMAN: Please conclude.
fou have taken more than the time
due to your Party.

SHRI ANNASAHEB P. SHINDE:
one point more and I have finished.
fhe energy policy has one more .-
pect. In thiz country the largest con-
sumer of fuel is the domestic section
Tor cooking and the estimates ave, I
sm afrald, under-esfimates, In this
couniry they say 113-112 million tonnes
of firewuod are burnt. But it you
look to the forest records, they will
show only l'to !‘mﬂl@on tonnes of fire-
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wood are taken away. Obviously de-
forestation is going on on a massive
scale. You cannot blame the people
because there is no other alternative.
The largest energy consumer is the
domestic section. We feel already our
forests are getting destroyed, whether
it is the Himalayas or the Vindhyas or
the Sahayadris or the Western Ghats.
Large-scale denudation of forests is
going on with disastrous consequences
for the future of the country’s economy.
‘We have to find out how this problem
can be solved. Therefore, an energy
policy is absolutely necessary. Please
come out with a comprehensive White
paper on the energy policy sc that we
are in a position to guide the destinies
of the country and put it on a sound
basis for the development of the
country’s economy and to ensure ade-
quate availability of energy for the
industry and agriculture. Otherwise
our economy will collapse and under
the population pressure all of us will
suffer and even the democratic fabric
will break down. That is my fear.

MR. CHAIRMAN: Shri Igbal Singh
Dhillon—absent. Shri Phirangi Prasad.

SHRI VAYALAR RAVI: These namesg
were called yesterday and Speaker gave
a ruling that the names which were
called yesterday but who were absent
will not be called again.

MR. CHAIRMAN: I am only calling
those names that have been given to
me for to-day. People who have been
called and found absent will not be
called again. The list is here.

SHRI VAYALAR RAVI: I have no
objection of anybody speaks. But things
should be regulated in a proper form.

MR. CHAIRMAN: To whose name
are you objecting?

SHRI VAYALAR RAVI: Yesterday
all the names that were given by the
Ruling Party were called,

MR. CHATRMAN: I have a list here
for to-day. Two members’ names have
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been given to me from the Janata and
two members’ names were there for
Congress. Both of them were absent
and 50, I called Mr. Shinde. Ten
minutes are left with them for their
party. Mr. Phirangi Prasad. (Interrup-
tions). Now only ten minutes are there
for the AIDMK, If the gentleman 1s
here, I will cal]l him, ¥ he is mnot
here. .. (Interruptions).

SHRI VAYALAR RAVI: Madam,
Chairman, my objection is that you
have taken Parliament according to the
convenience of the ruling party and not
according to rules. Last day, every
member had been called by the Chair-
man. The list was exhausted and so
he called the Minister to reply to the
debate. .

MR. CHAIRMAN, Mr Ravi, will you
please take your seat?

SHRI VAYALAR RAVI: I shall take
my seat, madam

MR. CHAIRMAN: I have here 1n
front of me a List of members who
have not been called. Against the per-
sons absent, ‘A’ is put down. Where
there is no ‘A’ I take it that they were
not absent. So I am calling them.

The list given fo me—left with me—
is given by the Speaker. So, we are
following the procedure, that has been
agreed upon and we are not departing
ffom that procedure,

SHRI VAYALAR RAVI: Madam, I
beg to differ VYesierday evening, the
Chairman called the Minister to reply
because he had exhausted the names in
the list. There was no name to be
called and that is why he called the
Minister to reply to the debate,

MR, CHAIRMAN: What can I do
it the Whip has given me this list? I
cannot help it. Anyway, Mr. Ravi,
please don't waste the time of the
House, Will you please take your seat?

. SHRI MUKUNDA MANDAL (Ma-
thurapur) : Tou may please allow our
party member {o speak,
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MR. CHAIRMAN: Will you kindly
take your seat? Let Shri Phirangi
Prasad proceed.

SHRI VAYALAR RAVI: You have
already wasted the time.

MR. CHAIRMAN: Don't yor1 under-
stand that?

SHRI VAYALAR RAV1: I cannot
understand this procedure, The Chair-
man called the Minister to reply, The
interpretation given was this that there
was an intervention by Shri Janeshwar
Mishra. Yesterday the Chairman call-
ed all the names and he exhausled
that. So he called the Minister.

MR. CHAIRMAN: The Minister of
State has intervened; he has spoken.

SHRI VAYALAR RAVI: He has not
infervened. Please go through the re-
cords.

MR CHAIRMAN: 1 am not going
through the records. I am not respon«
sible for what the Chairman said yes~
terday, You have to go by the Chair-
man’s ruling. You are wasting the
time of the House,

SHRI VAYALAR RAVI: I am not
wasting the time. You see the Rules
of Procedure, You have taken the
House for granted

MR. CHAIRMAN: Mr. Ravi, I take
very strong exception to your mis-
behaviour,

SHRI VAYALAR RAVI: See the
rules. The rule book is here. You
please see.

MR, CHAIRMAN: I do not accept
your objection,

SHRI VAYALAR RAVI Kindly see
the rule,
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MR, CHAIRMAN., The hon Mins«
fer

DR SARADISH ROY: Sufficient
time 1s still there; please allow some
of ug to seak .(Interuptions)

SHRI SOMNATH CHATTERJEE:
I have made a request to allow me
some time,

SHRI K GOPAL Five hours have
been aliotted for this; there is plenty
of time,

MR CHAIRMAN: May I just ex-
plain the position? Two hours were
left when we started. We have al-
ready taken one hour. The time given
for various Parties is: Janata Party—
one hour forty-nine minutes, Congress
had 9 munutes and AIDMK had flen
minutes left. The Congress Party has
spoken, AIDMK member is not here,
they have not spoken. Shri Shinde
took more than nine minutes and ofher
hon, Members have also taken time.
The hon, Speaker has left very clear
instruction that nobody who was ab-
sent yesterday should be called.

SHR1 SOMNATH CHATTERJEE:
I was not absent ...(Interruptions)

MR, CHAIRMAN: Your name s pot
here, because there is no time loft for
your party.
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Now, I have called the Minister....
(Interruptions).

DR. S8ARDISH ROY: There is no
quorum. . . . (Interruptions),

SHRI KRISHNA CHANDRA HAL~
DER (Durgapur): There is no quorum
in the House....(Interruptions;.

MR. CHAIRMAN: Will you please
sit down; 1 am on my legs.

AN HON. MEMBER: Please give five
minutes to each Member, who want to
speak ..(Interruptions),

MR. CHAIRMAN: Will! you please
take your seats? You heard an hon
Member raising a lot of hullabaloo, He
objected....

SHR1 X, GOPAL: What is hulla-
baloo?

MR, CHAIRMAN , Al right, a lot of
noise ‘was made saying that yesterday,
the Minister had been called and he
wanted me to look up the record of
yesterday. I told him that 1 was not
going to look up the record of yester-
day. Today, I have a list in front of
me; this has been left by the hon.
Speaker himself, I am following that
list, I am not calling the hon. Mem-
bers who were called and 'were absent
yesterday. I have exhausted the lst
given to me by the Speaker, And as
things stand, there is just one hour.
Generally, we take about an hour for
the Minister's reply, disposing of the
cut motions, etc. (Interruptions) I am
not able to follow you, (Interruptions;

14.00 hbrs.

SHRI PURNANARAYAN SINHA
(Tezpur): You ave giving one hour to
the Minister,

MR. CHAIRMAN: Mr, Minister,
please begin your speech, This will
go on, (Interruptions)

SHRI KRISHNA CHANDRA HAIL-
DER: 1 have raised a point of order
about guorum.

SHR! K. RAMAMURTHI (Dharam-
putl): There i3 no quorum.

.
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MR. CHAIRMAN: Th# gquorum bell
is being rung.

Now there is quorum. I have called
the Minister to reply. The hon. Minis-
ter. (Interruptions)

THE MINISTER OF ENERGY

(SHRI P. RAMACHANDRAN):, 1 am
indeed very....(Interruptions) .

MR. CHAIRMAN: There is omne
more hour left. (Interruptions).
What i# all this fuss for? (Interrup-
tions). Please begin speech, Mr, Minis-
ter, Please get up and start spesking
Mr. Minijster.

(Interruptions)

MR. CHAIRMAN: I cannot under-
stand when so many persons speak
simultaneously.

SHRI KRISHNA CHANDRA HAL~
DER: Please don't be so rigid: you
must allow two or three Members to
speak, give five minutes each From
our side you can call Shri Somnath
Chatlerjee; from that side you can call
the hon. Member from Assam and one
Member from this side.

MR. CHAIRMAN: I understand
that some of you want to speak: Mr.
Somnath Chatterjee wants to speak
but the time is not there for him...
(Interruptions) Will you please iry to
understand? For CPI(M) 11 minutes
were allotted. (Inlerruptions) Please
let me flnish, Instead of 11 minutes,
the Member from his party has alrea-
dy taken 18 minutes and I am not in
a position to give any more time to
his Party....(Interruptions) No. 1
have called the Minister.

SHRI P. RAMACHANDRAN: Madam
Chairman, I am indeed very grateful
to the hon, Members.

SHRI KRISHNA CHANDRA HAL~
DER: If you do not allow our speaker
to speak, I protest and we are walking
out of protest againgt your behaviour.

(Shri Krishna Chandra Halder and
some hon, Members then Ileft the
House).
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MR CHAIRMAN; The Minister may
begin hia speech; I am calling the hon.
Minjster,

SHRI C. K. CHANDRAPPAN
(Cannsnore): But there is no quorum.

wy wer dedw v oo ¥
wen oiw; (Wt whew o) - ety
AT, G o AR, WAL qHY KO
ot it wrd et & foed vowr wger v
71 wrewE 3 sl sxer gy
& o g gy W Y AFT W T
wel § 1
MR. CHAIRMAN: It is not the cus-
tom, having once called the Minister,
% g0 back; the Chair is not going to

call anybody else. I am asorry; I do
not want to call anybody else....(In-

terruptions). No, no. Only the
Minister shall speak.
SHRI P. RAMACHANDRAN:

Madam Chairman, I am grateful to the
bon. Members who have participated
in the discussion and gave valuable
suggestions for the successfully func-
Goning of the Energy Ministry and
the Government,

I would like to inform the House

According to the statistics available,
shortage of power was 155 per
in 91778, In 1978-79 it has
down to 10 per cent. At the
time, the demand for power has
up by about 8 per cent. That is
Fou find..
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SHRI P. RAMACHANDRAN: As
I told you earlier, the power posi-
tion s comfortable in the coumiry.
Not only generation has gone up ail
over but in certain regions, the gene-
ration has gome up very well and
overall improvement in the power
generation we can notice.

Members have expressed concern
about the power shortage in the eas-
tern region. Last week, I came be-
fore the House and said that we
would take necessary steps to see
that west Bengal gets enough power
from neighbouring States. I am happy
to inform the House that the power
position In West Bengal has improved
considerably. We were able to arrange
power from Orissa, and Uttar Pra-
desh. Alsp by better generation in
the DVC, we are able to give enough
power as required in the West Bengal
system.

Members have expressed concern
about the functioning of the regional
electricity boards. It is true that the
regional electricity boards have to
function effectively 1f there is to be
integrated operation of power in the
country, I entirely sgree with the
hon, Members, Unless the electricity
boards follow a disciplined method of
operation, it will be difficult to have
optimum utilisation of power in the
country,

Hon, Members have expressed con=
eern about the lack of capacity 4n the
couniry. It ia true that in the y.
1977-78 when the Government came $0
power, the availlabie capacily in the
country in utilities was orily about 22,00
MW and with non-utilities, it was
only 24,000 MW. Toddy I am hapgy
to announce in the House that we
have added nearly 5000 MW in the
course of the last two years. Most of
the unitz are functioning and generst-
ing power, And in the courde of the
coming few weeks....
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SHRI XRISHNA CHANDRA HAL-
DER: Theré is no quorum. And  if
there 18 nbd quortm, how can  the
House continue?

MR. CHAIRMAN: The quorum bell
will have to be rung. Let the quorum
bell be rung, if you insist,

Nowtherehquorm!wouldre-\
Quest hon, Members to kesp sitting
in the House, because very often I
find there are only 15 Members and
the guestion of quorum has not been
raised. Today certain members are
determined to raise the gquorum ques-
tion. So, I would request them to re-
main in their seats. Now the hom.
Minister,

SHRI VAYALAR RAVI: This
Madam Chairman is not co-operating.
She is always creating obstacles. I
take objection to her remarks.

SHRI P, RAMACHANDRAN: We
propose to add to the capacity in the
Seventh Plan also. For the Seventh
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Hon. Members have asked a ques-

In spite of all these things we have
tried to go to the assistance of West
Bengal and solve their problem,

Some hon. Memebers have raised
the question about the equipment that

being supplied for the various power
projects and we cpn bs proud and
rightly so, abowut the manufacturing
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capabilities of the BHEL which has

been supplying power equipment fo
various power projects.

About the capacity utilisation which
the hon. Members have raised, one of
the hon. Members has mentioned that
in this country capacity utilisation or
the load factor is very low compared
to other countries, Probably the hon.
Member has made a mistake because
availability is different from utilisa-
tion. Even in our couniry the availa-
bility is more than 70 per cent. And
even in most of the other countries
availability is roughly about 75 per
cent. The utilisation depends upon the
demand for power during the off-
peak time. Today the chronic difficul-
ty in this country is, there is only
peak time shortage in most of the re-
gions and areas. In fact during the
night time we have got a lot of sur-
plus power,

Not only that. What the monsoon is
good, when the hydel power genera-
tion goes up, naturally the thermal
generation will come down thereby
on an average the capacity utilisation
will go down In fact, even in eastern
region, or as a matter of fact in all
the regions, the night load demand is
very low and even the maintenance
time that is taken is a little more
than normally what it should be. In
addition, we find that if a number of
wnits are in drought prone areas na-
turally the capacity utilisation also
comes down. Because of these various
factors only the capacity utilisation is
lower than in other countrigs. Unless
we take effective steps to see that the
power during the off-peak time s
utilised to the best advantage, the
capacity utilisation will be low only.
Unless the load curve is flattered, it
is very difficult to have higher capa-
city utilisation. So Wwe have to think,
and all the State Governments and
the hon. Meqigers also mugt come fof-
ward with spggestions qn how to use
this oft-peak power particularly in
night times, For instance, one sug-
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gestion that wds made was that some
of the industries cap have one shift
during night time, For that also some
incentives might be given not only
for the industrial units, but also to
the workers who work during night
shift, If these steps are taken, the
capacity utilisation will not only go
up, but the national wastage can also
be minimised by utilising this power

After this Government came to
power, the gestation period with re-
gard to thermal projects has been
brought down. It was previously more
than 60 months. Today we have
brought it down to an average of 51
months, and our efforts are io see
that this gestation period of commis-
sioning a project from the day of its
commencement should be brought
down to 48 and even 42 months. Then,
cost escalations will be minimised,
and wastage will not be there. These
power projects can be commissioned
on time, and we can utilise the power
available.

Members have made some reference
to the functioning of the electricity
boards and the losses incurred by
them. We have appointed a  high
power committee under the chair~
manship of a Member of the Planning
Commission to go into the working of
these electricity boards and advise
them about improvement of their
management. Also, the gelection of the
personnel for the electricity boards,
tariff various problems concerning
the electricity boards and the power
sector will be gone into by this com-
mittee. I hope the committee will gub-
mit their report and their sugges-
tions will be circulated to the State
Electricity Boards, so that they can
implement them as and when they
come across these difficulties,

About the future energy poliey,’
hon. Member Shri A. P. Shinde made-
a few suggestions. 1 would like to
make some remsrks on that. Deves
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lopments in the energy economy of
the world, following the sharp in-
crease in the price of oil in the inter-
national market since 1973, focussed
attention on the need for a compre-
hensive energy policy framework to
guide the pattern of energy demand
and development of various forms of
energy, consistent with the develop-
ment of over-all economy and the
availubility of resources, There are
certain basic features of our enmergy
scene which render our energy pro-
blems more complex. Our present
level of energy consumption is very
low compared to standards in deve-
loped countries and a sizeable portion
of our energy demand is met from
sources like fuel wood, cowdung and
agricullural waste, though their share
has reduced from about 67 per cent
in the early fifties to about 48 per
cent, at present. The consumption of
commercial forms of energy has re-
gistered an impressive growth since
the advent of planned development.
During the period 1958-54 to 1975-76,
over-all commercial energy ¢onsump-
tion grew at the rate of 6.78 per cent
per annum. Electricity registered the
fastest growth rate of 10.33 per cent
followed by direct use of oil products
which grew at the rate of 7.4 per cent
and direct use of coal which grew at
4.2 per cent.

On account of the fiscal and other
measures taken by the Government
following the steep rise in oil prices
in the international market in 1973,
the consumption of oil products  re-
mained almost stationary during 1974
and 1975, but has again shown a ten-
dency to pick up since 1976, In
terms of coal replacement, oil pro-
ducts provide even about 45 per
cent of the commercial energy con-
sumed ‘in the country, the balance
belng shared almost equally by
direct use of coal and electricity.

Though the demend for eénergy
ol modern commercial

of energy has registered a
phenomenal growth in the past
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thirty years, ours is still a low ener-
gy economy in comparison with ad-
vanced countries. Our per capita
consumption of commercial energy
is about 10 per cent of the world
average and only about 3.5 per cent
of the average in the developed
economies. Given our population base
and resource availability, we cannot
possibly pursue strategies which
would enable us to meet demands
for energy in an unrestrained man-
ner, During the current decade, the
world has been made to realise that
energy is something precious and it
cannot be wastefully used. The cost
of energy supplies has also increased
steeply in recent years, and it is
expected to increase further as re-
sources become more and more
scarce. Given thege trends, it would
be prudent for us to pursue a deve-
lopment policy would be least energy
intensive but ensure economic growth
appropriate to achieve our socio-
economic objectives and fulfil the
aspirations ot cur people. Our stra-
tegy should be to judiciously mix
energy intensive and labour-intensive
technologies to derive optimum bene-
fits in the given situation. As a
nation, we cannot aspire for a free
and unconstrained energy economy.
On the other hand, we shpuld seek
to introduce measures for efficient
management of the energy demand
and supplies consistent with our
basic goals and objectives. The per~
spective in the Five Year Plan 1978-
83 broadly aims at such an objective,

Given our resource endowments,
coal will be the main source of pri-
mary energy for the next few decades,
The Policy of the Government ig thal
oil and natural gas are not wasted by
industries ang utilities that can use
coal instead. This is extremely
relevant considering the trends in
energy consumption prioy to the oil
price hike, The performanca of the
coal industry in the recent past ins-
pires hope and confidence that they
would meet the increasing energy
demand in the foreseesble fufure,
The curbs on the consumption of ofl
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snd gag would result in merensed
demand for electricity in view of its
versatility and convenience in handl-
ing. While development of hydro-
power would be given preference,
wherever feasible sites are available,
therma] power generation based on
coal would continue to be the major
source of electricity in the foresee-
able future,

SHRI X RAMAMURTHY: Madam,
Chairman, there s no quorum.

MR, CHAIRMAN: Let the quorum
bell be run. .Now there i3 quorum
Mr, Minister, you may continue.

SHRI P, RAMACHANDRAN: The
Govermment is alive to the problems
of energy avallability and supply in
the counrty and the problems posed
by increage in the price and insecu
rity of supplies of oil in the interna
tional market, The last comprehen-
sive review of enmergy issues was
carried out a few years ago on the
basis of the report submitted by the
Fuel—Policy Committee, Having re-
garq to the critical role of energy
in the ecomomic development and

raised certain questiong about the

Committee and sent the World
Bk for their opinlon, and when
they come back, they will come
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it necessary then will come t0
mmy“ g‘;‘h 0. pOXLY,

PROF P, G, MAVALANKAR: The
Question js whether the procedure
wag properly followed,

SHRI P, RAMACHANDRAN: It
was perfectly followed

SHRI K RAMAMURTHY: Three
tenders have been submitted. My
question is whether all the three
tenders have been submitteg to the
World Bank.

SHRI P, RAMACHANDRAN. Un-
less it comes back, I will not be
able to tell you. (Interruptions).

followed, and whether it has been
properly followed,

SHRI P. RAMACHANDRAN, As
regards transmission  distribution
losses, it is true that in our country,
it is roughly about 20 per cent and
in some other countries §
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With regird to coal, my esteemed
collepgue hag already made his re-
mirks, With regard fo availability
of coa] for the various consuming
sectors, 1 can assure the House that
the coal is available in plenty to meet
the consumers’ demands and even
the demandg of the smallscale indus-
tries and other consumers. The
guestion is, ag we make available the
coal, there may be some constraints
in trangport, In fatt, we are allow-
ing the coal to be transported even
by road when the consumer comes
forward with a valid permit and
certificate from tHe small-scale in-

dustries and the industrial concerns...

PROF. P, G, MAVALANKAR:
Have you seen the S.0.8. from the
Gujarat Chief Minister?

SHRI P, RAMACHANDRAN: 1
got the letter also,

PROF. P. G, MAVALANKAR:
What are you doing?

SHRI P, RAMACHANDRAN: We
are trying to move the coal and we
are having coordination meetings
with the Railway Ministry and trying
to improve the position of wagons.
He hag assured that in the coming
two weeks, there will be a very per-
ceptible improvement in the wagon
availability ang@ we hope to see that
no consumer suffers for want of coal

PROF, P. G, MAVALANKAR: I
only say, Tathastu,

SHRI P, RAMACHANDRAN: I
do not know whether I should take
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SHRI K RAMAMURTHY: I want
to have one clarification. I would
like to know from the hon. Minister
whether the regional electricity
boards are subordinate to the Central
Electricity Authority.

SHRI P, RAMACHANDRAN:
These electricity boards are consti-
tuted with the consent of the State
Electricity Boards and the State Gov-
ernments. It ig a question of inte-
grated operation of the power. When
we are aiming at a national grid,
unless we have g regional grid effec-
tively functioning, we cannot have
an effective national grid, To have
these things, there must be coopera-
tion from all sides. It 15 a Question
of putting the available power to
the best possible use. Otherwise, it
18 a national waste. That is why we
want regional electricity boards to
function effectively, It ig only with
this end in view that we are doing
all this.

SHRI K. RAMAMURTHY: My
question was, whether the regional
electricity boards are subordinate to
the Centra] Electricity Authorily or
not,

SHRI p, RAMACHANDRAN:
There is no question of subordina-
tion, It is a question of regional
electricity boards functioning on the
advice of the Central Electricity Au-
thority, These boards are constitu-
ted with the consent of the State
Electricity Boards. Where iy the
question of subordination? It is a
question of a particular purpose for
which these boards are constituted.
There is no question of subordina-
tion or insubordination, It iz a
question of the optimum utilisation
of availsble power that these boards
are constituted. Where ig the ques-
tion of subordination?
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that al] the regional electricity boards
are subordinate to the Central Elec-
tricity Authority, I woulg like him
io correct the answer,

MR CHAIRMAN: I I have under-
stood the hon Minister, he says that
the Central Electricity Authority will
give such direction to the regional
electricity boards as may be neces-
sary. To that extent, you may consi-
der them subordinate. But he does
not like the word “subordinate”,

SHRI K, RAMAMURTHY: He has
given a categorical answer to this
House, to my Unstarred Question,
stating that all the regional electri-
city boards are subordinate to the
Central Electricity Authority. It
shows that they are encroaching upon
the functioning of the State Electri-
city Boards, For the limited purpose
of integrated operations, the Regional
Electricity Boards are subordinate to
the Central Electricity Authority.

SHRI A. K. ROY (Dhanbad): I
want to know whether the hon,
Minister has seen this report in
today’s paper. The Power Engineers’
Association hag disputed the Minis-
ter’'s claim of generating a capacity
of 3,022 MW this year. They say
that only 1,500 MW capacity has been
created, Would he like tp make any
comment on thiy observation of the
Power Engineers' Association?

SHRI P, RAMACHANDRAN: I
am not going to comment on what has
appeared. But I can say one thing.
In any power development, these
units are completed at a particular
time, and these unita take some time
for stabjlisation. Even when a unit
is commissioned, for a couple of days
it will run and then it will be stop-
ped and the machines will be taken
oui to examine the bearings and
other things and to see whether
everything is working allright. When
the projects are completed in physi-
cal work, we call it completion vf
the projects’, and if somebody has
got some other opinion, I cannot
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help it. (Here, out of 5,000 MW, so
fay completed, already more than 65
per cent are generating commerciai
power, ang the rest of the units will
generate commercial power in  the
course of the next six to eight weeks
because that ig the time taken for
stabilisation. There is no guestion of
dispute in this. Suppose some unit
has been taken out for exa-
mination and suppose somebody
says that it has not been.
What can you do? For instance, we
have not included the wunits like
Vijayawada even though the work
has been completed; we have not
taken this into consideration. For
instance, in Kali Nadhi, the work
has been completed, but we have not
taken this intp consideration because
of lack of water, So, we, in the best
of our judgment, consider that cer-
tain units are completed and then we
take them into consideration.

o uwer Fag  (vwwrge)
qumfragey, = ¥ W, ¥
ara 9 g9 fao1T @ 4, 3% s |
IE 79 =& 7g7 1 47 & ) fenyy,
7 gad oAt Y g, ¥ son mahg
e ot 8 & ag wre wwar g fr sgawiw
¥ U3 g qraT RaT &7 A /A
a1, gt 4 g fafeaw e
foog &, oY w1 oy §, aEi WY
fafoafeordy foir ofi Y 7k §, fee oy
Ty AT EY uvf g ARy frt e
2, = gy T AT W agfrgds
farare w0t 7

SHRI P, RAMACHANDRAN: We
are not Ignoring the claims of apy
State, It is a Question of planning
for larger power programme, We
are sanctioning & number of schemes
as soon as the project reports are
ready. In Bihar, we have already
sanctioned projects like Tenughat and
Muzaffarpur, and there are other
hydel projects like Koel Karo. When
these projects are taken wp and
completed, there will be. epough
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power in Bihar, In addition to these,
when the demand grows, when the
next batch of super thermal stations
are considered, definitely the Kahal-
gaon Project also will be taken into
consideration,

ot g were Wl ()
& vty delr oy & s g B
wer waw F ferrdelt § e A7 wwE
T fewrfae § wix of o ogw e
HCHTCH ST qarg & wrcey & fadew
fragi g § o IR g Fafea
fopat qr for ogf ov gUx wEA @A
TR FITAT AT {HAT § WX IAH FIEE
ATE SrewwrT WY SgT W 0 Wi
qry & f ®rd &) qa) q@r T
cuat WX faselt 1 =i w qJak g
wIT Weq AW & TGO § guT qww
qra BT gy $IX W wTOEY
1§ Frorr § ?

SHRI P. RAMACHEANDRAN:
Already there is a large thermal
station coming up ut Singhraull
Even in Madhya Pradesh another
super thermal power station is com-
ing up at Korba. So there iz mo
question of any area being neglected.
It is true that there are large reserves
in Singhrauli wrea and we are
planning even some more thermal
stations nearabout. So there iz no
question of any urea being neglected.

MR, CHAIRMAN: Before I put
the cut motiong te the Demands for
Grants of the Ministry to the vote
of the House, | would like to know
if any hon. Member wishes to with-
draw hig cut motion,

SOME HON. MEMBERS: They
are not there,
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MR. CHATRMAN: Then 1 will put
them all together,

SHRI K. RAMAMURTHY: No,
Madam, you please put my cut
motions 144, 163 and 162 geparately.

SHRI A. K. ROY: Also mine, 105,
106, 107 and 108.

MR. CHAIRMAN: I shall now put
the Cut Motion No. 105 of Shri
A. K. Roy to the vote of the House,
This relates to: “Failure to have
captive Railway to ensure supply of
coal to Steel and Power Plants®.

Cut Motion No. 105 was put and
negatived,

MR. CHAIRMAN: I shall now put
cut motion No. 108 to the vote of
the House,

Cut Motion No. 106 was put and
negatived.

MR. CHAIRMAN: 1 shall now put
Cut Motion No. 107,

SHRI A, XK. ROY: Madam, Chair~
man, kindly read that out,

MR. CHAIRMAN: All right, Cut
Motion No. 107 relates to:

“Delay in finalising new Wage
Board for the workers”.

SHRI A K. ROY:
to pregs for u Division.

I would like

MR. CHAIRMAN: The Lobbies
have already been cleared. If the
doorg have not beep opened, we shall
proceed with the division,

The question js:

“That the Demand under the
head Coal ang Lignite be reduced
to Re, 1»

[Delay in finalising new Wage
Board +for the workers] (107).
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Division No, 17 Patil, ahr;m Chandzakaut
Patnaik, Biju
e (14.56 hre. Phirangt Prasad, Shti
Roy, Shri A. K. Pipil, Shyi Mohan Lal

*Verma, Shri Raghunath Singh.
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Ugrasen, Shri

Yadav, Shri Vinaysk Prasad
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- -
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MR. CHAIRMAN: Subject to correc=
tion the resultfof the division {s:

Ayes 2
Noes 89

The motion wag negatived.

MR. CHAIRMAN: Now I shall put
Motion No. 108 ts the vofe of the
“House.

Cut Motion No. 108 to the vote of the
negatived

MR CHAIRMAN: I shall now put
Cut Motion No 144 to vete.

SHRI K. RAMAMURTHY: XKindly
read that out.

MR. CHAIRMAN: The question is:

“That the Demand under the head
Ministry of Energy be reduced by
Rs. 100.”

[Need to stop the entry of foreign
multinationals lhike Seimens in the
vital sector of power digfribution in
the country. (144)]

The motion was negatived

MR. CHAIRMAN: 1 shall now put
cut motion N6, 153 of Shri-K. Ramam-
murthy to the vote,

Cut Motion No, 153 was not ang
aegatived.

MR, CHAIRMAN: 1 shall now put
Cut Motion No. 182 of Shri K. Rama-
murthy to the vote,

it SH?I RAMAMURTHY: Kindly read
ou

MR. CHAIRMAN: All right. I ghall
read out Cut Motian No. 182 which re-
lates to:
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“Fallyre to appoint C.B.I. enquiry

into the Seimens deal for the supply

of equipment ‘o Ldad Despatch Cen-
tres.”

SHRI'XK. RAMAMMURTHY: Madam,
1 would like to press for & Division

MR. CHAIRMAN: Let the lobbies be
cleared............ Twhbles have veea
cleared The question is:

“That the Demand under the head
Power Development be reduced by
Rs. 100,

[Failure to appoint CBI enquiry into
the Seimens deal for the supply of
equipment fo Load Despatch Cen-
tres.(162)]

The Lok Sabha divided:
Division No. 18]
AYES

(1584 hrs

Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
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Ruthor, Dr, Bhagwan Dass
Sai, Shri Larang

Sai, Shri Narham1 Prasad Sukhdeo
Ssmantasinhera, Shri Padmacharan
Seran, Shr1 Daulat Ram
Ssrkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Shastr;, Shri Ram Dhari
Shastri, Shri Y. P.

Sheo Naram, Shri

Shukla, Shri Chimanbhaj H.
Shukla, Shri Medan Lal

Singha, Shri Sachindralal
Sinha, Shri Purnanarzyan
Somani, Shry Roop Lal
Sukhendra Singh, Shri
Suraj Bhan, 8hri

Tiwari, Shri] Brij Bhushan
Tiwary, Shri D. N,
Tiwary, Shri Madan
Ugrasen, Shri

Verma, Shri Phool Chand
Verma, Shri Raghunath Singh,
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‘MR, CHAIRMAN: Subject to
eorrection the result* of the division
is: Ayes 18; Noes 78

The motion was negatived.

MR, CHAIRMAN: I will put ali the
remgining cut motions which were
moved ulready to the vote of the
House.

SHRI K. A, RAJAN (Trichur): I
want my cut motion to be put to vote

separately.

MR. CHAIRMAN: I called on the
Members and asked them jf they want
any of the cut motions to be singled
out and put separately. The hon
Member was not present at that time,
Therefore I #n sorry, 1 cannot take it
up agein now at thig stage. I will now
put all the remaining cut motions
which have already been moved to the
vote of the House.

SHRI K. A. RAJAN : 1 have moved
my cut motions. .,

MR, CHAIRMAN: I will put them
al] together to the vote of the House

SHRI K. A, RAJAN: I have a
right to submit that it may be put to
vote separately.

MR. CHAIRMAN: I have got before
me the list containing cut motions
Nos. 105, 108, 107, 108, 114, 162 etc.
‘Which do you want to be put?

SHRI K. A. RAJAN: 331

MR. CHAIRMAN: There js no 831
in this. 1 have seen it. The cut
motions moved are upto 171. That is
2ll. The cut motions moved are:
2838, 5257 76—85; 8694,

SHRI VAYALAR RAVI:
move it now.

I will
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MR. CHAIRAMAN: No. You can't
move anything now. These gre already
moved.

SHRI VAYALAR RAVI: By whom?

MR, CHAIRMAN: By the Mem-
bers.

SHR] VAYALAR RAVI: Gave the
nemes.

MR, CHAIRMAN: Shr Rajagopal
Naidu—328 to 38. Then 52 to 51 Shn
Robin Sen, 76 to 85. The cut motion
m the name of Shr; Bijoy Modak are
Nos. 86 to 94, in the name of Shri
A. K. Roy are Nos. 98 to 124 and 171,
in the name of Shri K. A Rajan are
Nos. 125 to 139 and in the name of
Shri K. Ramamurthy are Nos. 142 to
170. T will put all the remaining cut
motions which have already been
moved to the vote of the House,

Cut motion Nos. 28 to 38, 52 to 57, 16

10 94, 99 to 104, 109 to 188, 145 to 152,

154 to 161 and 163 to 171 were put and
negatived.

AN HON, MEMBER: 1 want my
cut motion to be put separately.

(Interruptions) =~

MR. CHAIRMAN: The hon. Mem-
ber who moved his cut motion may say
which cut motion he moved,

SHRI K. GOPAL: All the cut
motions.

MR. CHAIRMAN: I am not going
to reopen the question. The question
shall not be reopened. 1 asked the
hon, Membersg to intimate as to the
Nos. of cut motions which they wanted
to be put geparately. At that time the
Members were not present. So, I am
putting all the cut motiong together to
the vote of the House Those in
favour may please say ‘Ayes’.

SOME HON. MEMBERS: ‘Aye’.

*The following Members alsd recorded their votes:

AYES: Shri P. Shiv Shankar,
NOES: Shri Govinda Munda,
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MR CHAIRMAN- Those who are
agdingt may please ‘No’

SEVERAL HON MEMBERS ‘No’

MR CHAIRMAN I think ‘Noes’
have it and all the cut motions are
10at

(Interruptions)

MR CHAIRMAN Now, the ques-
tion 1s

“That the respective gums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
Paper be granted to the Presmdent
out of the Consohdated Fung of
India to complete the sums necessary
tc defray the charges that will come
in course of payment during the year
ending the 81st day of March, 1980,
in regpect of the heads of demands
entered jn the second column thereof
against Demand; Nos 28 to 30,
relating to the Ministry of Energy "

Those in favour may please say ‘Ay®’
SEVERAL HON MEMBERS ‘Aye
MR CHAIRMAN Those aganst

may please ‘No”

SOME HON MEMBERS ‘No’

MR CHAIRMAN 1 think the
‘Ayes’ have it.

SHRI K A RAJAN My cit motions
have not heen put separately

MR CHAIRMAN If vou want a
division, there will be a division on
the Demands for OGrants of this
Ministry

(Interruptions)

I you do not want g division, then
I take it that the Demands are passed.

{Interruptions)

SHRI VAYALAR RAVI
& Davision

We want

MR CHAIRMAN Let the lobbies
be cleared

(Interruptions)
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SHRI KRISHAN KANT (Chami-
gerh) Adcosding to the wules of
Procedure if any Mmriber wenits a
division on any of his cut motions, it
cannot be refused That 13 the right
of every Member of the House I
any Member wants his cut motion to
be put to the vote of the House, it
should be accepted The chair has no
discretion to overrule it

SHRI K GOPAL Not only that,
when you put the gemands te the vote
of the House, 1f any Member wants a
division, how can you stop it?
(Interruptions)

MR CHAIRMAN Now, the lobbies
ar¢ beng cleared And as things
stand, 1 consulted the hon Members
(Interrwptions) 1 asked the jhon.
Members 1 any hon Member wanted
any cut motion to be ﬁ.lt separately
As a result of my enquiry, two hon
Members wanted sevén cut motions
to be put separately anq I have done
that If any one of you wants any
other cut motion t0 be put separately,
let the mover say so and I will put
it

SHRI K A RAJAN ] want m¥
cut motion No 139 to be put
(Interruptions)

PROF P G MAVALANKAR Shn
Krishng Kant 1s nght (Interrup~
tiong)

SHRI K GOPAL More than that
when you put the demtnds also and if
we want a division you are not per-
mitting that  (Interruptione)

PROF P G MAVALANKAR When
you asked the hon Members if any-
one of them wanted his cut motions to
be put separately o the vote of the
House it yo happened that several hon
Members djd announce the numbers
of thelr cut molions but unfortunately,
i1t seems that m the din of the noise,
the chair could not hear a particular
Member who was giving lus number
Mr Rajan did say that his cut motion
No 139 should be put to the vote of
the House Perhaps you did not hear
that T appreciate that I would be
grateful it you go it Aow  (Intemrup-
twons)
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‘MR. CHAIRMAN: ' I wish to make
it clear that if any hon, Member wants
a division on anything, there is no
question of denying it. There is
absolutely no intention to deny any
Member of his mght to demand a
division. But in all fairness, you
must also concede thiz point that I
did ask if any hon. Member wanted
to move hig cut motions separately,
At that time, only two Members stood
up ang they gave seven cut motions..
(Interruptions), Let me finish. Mr.
Mavalankar, please take your seat.
Now, I have one further and ] can
understand some of the hon, Members
are upset and rufled because they
could not speak. (Interruptions).

SHRI C. K. CHANDRAPPAN: We
are only exercising our r.ght.
(Interruptions),

MR. CHAIRMAN: 1 will explain.
Will you please take your seats? The
lobbies have been cleared. (Interrup-
tions). May I say this? May I say
that as far as the speaking episode is
concerned, if there was one Member,
I would have accommodated, but
several stood up. (Interruptions).
Anyway, now the lobbies have been
cleared; and lobbies having been
cleared. ... (Interruptions). 1 cannot
hear when so many people talk....
(Interruptions). If there is any hon.
Member who, even at this stage, wants
it... (Interruptions). I am going to ask
Mr. Rajagopa]l Naidu, whether he
wants it.... (Interruptions),

wf sl W TegA TR A AR E

MR. CHAIRMAN: The suggestion
is thay all the Cut Motions having
been disposed of.... (Intérruptions).

SOME HON. MEMBERS: No,

THE MINISTER OF STEEL AND
MINES (SHR] BIJU PATNAIK): The
Chair has already declarad that the
Cut Motions have been disposed of,
and the Demands have been passed.
You cannot go back on that,

CHAITRA 27, 1901 (SAKA)

Min of Energy 394

MR. CHAIRMAN: I am going to
have only division on the Demands
and nothing else Those in favour
of the Demand may please say ‘Aye’

SOME HON. MEMBERS: ‘Aye’.
(Interruptions)

MR. CHAIRMAN: I have disposed
of the Cut Motions (Interruptions).
Please send it to me in writing which
of the Cut Motiong (Interruptions)
1 understand that Mr, K, A. Rajan
wants his Cut Motion No. 139 to be
put to division, Is that so?

SHRI K. A. RAJAN: Yes.

MR. CHAIRMAN: Anything else,
after No. 1397 (Interruptions). All
right.

SHRI K. GOPAL: On a point of
order, Madam. (Interruptions).

MR. CHAIRMAN: What 1s your
point of order? All right; raise it.

SHRI K. GOPAL: When the House
is going on, the only person who can
advise you on the Rules of Procedure
and other things is the Secretary of
the Lok Sabhe or his assistants in the
office. But I find one of the Cabinet
Ministers walking up to you and giving
advice to you. I would like to know
the propriety of the gentleman who
comes and advises you on the business
of the House. You must give a
ruling. Are you going to listen to
him?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): There seemg to be
some confusion somewhere, (Inter-
ruptions). I think you must give the
right to speak and vote, We have no
objection. I think you should concede
this. (Interruptions).

MR. CHAIRMAN: Will you all
please take your seats? So far as the
point of order raised by Mr. Gopal is
concerned, he js right that with regards
to the rules, the Secretary can give
such advice or guidance as may be
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needed. And on the Secretary's
advice, 1 am going to allow Mr, K. A.
Rajan’s Cut Motion No. 189.

SHRI BIJU PATNAIK: He said
Cut Motion No. 331; only 331.

MR. CHAIRMAN: Will you please
listen? The question is:

“That the Demand under the

head Coal and l.ignite be reduced
to Re. 1™

[Failure to evolve a suitable Policy
for the distribution of coal to various
industries. (139)1.

Those in favour may say ‘Aye’

SOME HON. MEMBERS: ‘Aye’.

MR. CHAIRMAN: Those against
may say ‘No'.

SEVERAL HON. MEMBERS: ‘No’

MR. CHAIRMAN: The Noes have
it.

SOME HON MEMBERS: ‘Ayes’
have it.

MR. CHAIRMAN: Then givision.
Lobbies have been cleared already
They have not been opened. There-
fore division, Lobbies h-ve been
cleared already (Interruptions).

SHRI VAYALAR RAVI:
have not been cleared.

l.obhies

MR, CHAIRMAN: Lobbies have
been cleared.

SHRI K. GOPAL: No.

MR. CHAIRMAN: 1 haqg the lobbies
cleared for voting on the Demands.

(Interruptions).

AN HON. MEMBER: Lobbies have
been cleared only now,

(Interruptions)

MR. CHAIRMAN: There is no
neeg to get excited. Pleagse ftry to
understand. When 1 asked for the
lobbieg to bhe cleared for a division on
the voting on the Demand itself, after

APRIL 17, 1870
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that the gate has not been opened.
(Interruptions). If you want the lob-
bies to be cleared again, they will be
cleared. Let the lobbies be cleared.
The lobbiegs have been cleared. I am
putting cut motion No, 139 to the vote
of the House. The question is:

“That the demand under the head
cog} and ligmte be reduced to Re. 1/-”

|Failure to evolve a suitable policy
for the distribution of coal to various
industries (139)1].

The Lok Sabha dwided:

Diviston No. 20 AYES 1532 hrs.

Busu, Shri Dhirendranath
Chandrappan, Shri C. K.
Chatterjee, Shrn Somnath
Damor, Shri Somjibhai

Das, Shri R. P,

Deo, Shri V. Kishore Chandra 8.
Desai, Shri Dajiba

Gode, Shri Santoshrao
Halder, Shri Krishna Chandra
Kadannappalli, Shri Ramachandra
Kodiyan, Shri P. K.

Kisku, Shri Jadunath
Krishnan, Shrimati Parvathi
Lakshminarayanan, Shri M, R.
Naidu, Shri P. Rajagopal
Naik, Shri S, H.

Nair, Shri B. K.

Patil, Shri Vijaykumar N,
Patnaik, Shri Sivaji

Rachaiah, Shri B.
Ramamurthy, Shri K

Rajan, Shri K. A.

Rao, Shri G. Mallikarjuna
Ravi, Shr| Vayalar

Roy, Shr1 A, K.

Saha, Shri A. K.

Shaiza, Shrimatj Reno M,
Shankaranand, Shri B.
Stephen, Shri C. M,

Tirkey, Shri Pius
Venkataraman, Shyi R.
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NOES
Amin, Prof. R K,
Angarf, Shrl Faquir Al
Bal, Shri Pradyumna
Balak Ram, Shri
‘Baldev Prakash, Dr,
Bhanwar, Shri Bhagirath
Brij Raj Singh, shri
Chakravarty, Prof, Dilip
Chaturvedi Shri Shambha Nath
Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Das, Shri S. S.
Deshmukh, Shri Ram Prasad
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Fernandes, Shri George
Ghosal, Shri Sudhir
Gupta, Shri Kanwar Lal
Jain, Shri Kacharulal Hemra}
Jaiswal, Shri Anant Ram
Jasrotia Shri Baldev Singh
Kapoor, Shri L, L.
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Al
Krishan Kant, Shri
Kureel, Shri R. L.
Liaquat Hussain, Shri Syed
Mahala, Shri K. T
Maiti, Shrimati Abha
Mandal, Shri Dhamk Lal
Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Meerza, Shri Syeq Kazim Al
Mishra, Shri Janeswar
Mohinder Singh, Shri
Munda, Shri Govinda

Nayak, Shri Laxmi Naram
Oraon, Shri Laly
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Parmar, Shri Natwarlal B.
Patel, Shri Dharmasinhbhai
Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Gauanath
Raghavendra Singh, Shri
Raghavji, Shri

Rai, Shri Shiv Ram

Rajda, Shri Ratansinh

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri
Ramachandran, Shri P
Ramapat: Singh, Shr

Ramiji Singh, Dr,

Sai, Shri Larang

Sal, Shri Narhari Frasag Sukhdeo
Samantasinhers, Shri Padmacharan
Saran, Shri Daulat Ram
Sarsonia, Shri Shiv Narain
Shastri, Shri Ram Dharl
Sheo Narain, Shri

Shukla, Shri Chimanbhai H.
Shukla, Shri Madan Lal
Singha, Shri Sachindralal
Sinha, Shri Furnanarayan
Somani, Shri Roop Lal
Sukhendra Singh, Shri
8uraj Bhan, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan
Ugrasen, Shri

Verma, Shri Phool Chand
Verma, Shri Raghunath Singh

MR. CHAIRMAN: Subject to corree-

tion the result* of the division is
Ayes 31; Noes 78

The motion was negatived,

*The following Members also recor ded their votes: T
AYES: Sarvshri K, Gopal and P. Shiv Shankar;
NOES: Sarvshri Narandra 8ingh, Chhabiram Argal Mangal Deo and

Y, P. Shastri,
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MR CHAIRMAN: I shall now put
demands 28 to 30 to the vote of the
House

SHRI SOMNATH CHATIERJEE On
a point of order

MR CHAIRMAN During division,
there can be no pomnt of order

SHRI SOMNATH CHATTERJEE
Kindly sllow me to speak You made
an observation that some Members who
were not allowed to speak are upset
and that 18 why some things have taken
place here Thig 18, it I may say sd,
the most unmerited observation, be-
cause here we are only trying to es-
pouse the cause of the people

MR CHAIRMAN That 1s not g point
of order I shall now put the demands
to vote The Lobbies have been clear-
ed, :

SHRI SOMNATH CHATTLRJEE

What 15 your decision on the point of
order?

(Interruptions)

MR CHAIRMAN This 18 no point of
order Under what rule are jou rais-
mg the point of order?

Lobbies have been cleared I am
putting Demands Nos 28 to 30 to the
vote of the House

(Interruptions)

MR CHAIRMAN This 18 no point of
order I am putting Demands Nos 28
to 30 to the vote of the House

The question 15

‘That the respective sums not ex
ceeding the amoun's on Revenue
Account ang Capiial Account shown
m the fourth column of the Order
Paper be granted to the Presicent
out of the Consolidated ¥und of
India to complete the sums neces-
sary to defray the charges that wall
come 1n course of payment during
the year ending the 3ist dav of
March 1980, 1n respect of the heads
of demands entered in the second
column thereot aganst Demands
Nos 28 to 30, relating to the Mimstry
of Energy "

APRIL 17, 10}9
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Those in favour mey say Aye,

SOME HON MEMBLRS: Aye,

MR CHAIRMAN: Those against may
Bay No

SOME HON MEMBERS No

MR CHAIRMAN. The Aves have i,
ayes have 1t

SOME HON MEMBERS Noes have
it

MR CHAIRMAN Already lobbles
have been cleared YLet there be Divi-
sion

SHRI AJITSINH DABHI (Anand)
Lobbies have not been .leared

MR CHAIRMAN Let the lobbies be
cleared

The lobbies have been cleared

The question 18

That the respectlve sums not ex-
seeding the omounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be grantej to the President
out of the Consolidated Fund of
India to complete the sums necessary
to defray the charges that will come
in the course of payment during the
year ending the 31st day 3t March,
1980 1n respect of the heads of de-
mands entered n the second column
thereof agamnst Demands Nos 28 to
30 relating to the Mimstry of Ener-
gy"

The Lok Sabhg dwrded
Division No 21 (1540 hrs.

AYES
Amm Prof R K
Ansar: Shr1 Faquir Alr
Argal Shri Chhabiram
Bal, Shr1 Pradumna
Balak Ram, Shri
Baldev Prakash, Dr
Bhanwar, Shri Bhagirath
Bnij Raj Singh, Shn
Chakravarty, Prof Dihp
Chaturvedi, Shr1 Shambhu Natlr
Chhetri Shri Chhatra Bahadur
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Das, Shri 8 8

*Desay, Shri Digiba

Dhurve, Shri Shyamial
Fernandes, Shri George
(hosal, Shri Sudhir

Gupta, Shri Kanwar Lal

Jain, Shr1 Kacharulal Hemraj
Jaiswal, Shr1 Anant Ram
Kapoor, Shn L. L

Khan, Shr1 Ghulam Mohammad

Khan Shri Kunwar Mahmud Al

Krishnan Kant, Shr
*Krishnan, Shrunati Parvath:
Kureel Shrn1 R L

Liaquat Husain, Shr1 Syed
Mahala, Shn K L

Maiti Shrimati Aha
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shr1 Jagdisk Prasad
Meerza, Shn Syed Kas m AL
Mishra, Shr1 Janeshwar
Mohinder Singh, Shu:
Munda, Shr1 Govinda
Narendra Singh Shn

Nayak, Shr1 Laxmi Naramn
Oraon, Shr1 Lalu

Parmar Shn Natwarla] B
Patel, Shr; Dharmasmhbhat
Phirang: Prasad Shn

Pipil, Shn Mohan Lal
Raghavendra Singh Shri
Raghavji Shri

Rajda, Shr1 Ratansimh

Ram Deo Singh, Skn

Ram Dhan, Shn

Ram Kinkar, Shn

Ram Kishan, Shn
Ramachandran, Shri P

Ramapat: Singh Shrn
Ramy Singh, Dr
Sai, Shr Larang
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Sai, Shn Narhari Prasad Sukhdeo
Samantasinhera Shr1 Padmacharan
Saran, Shr1 Daulat Ram

Sarkar, Shn S K

Sarsoma, Shri Shiv Narain
Shastr1i Shr1 Ram Dhan

Shastr1 Shri Y P

Sheo Narain, Shn

Shukla, Shr1 Chimanthy H
Shukl: Shn Madan [al

S:nghs, Shr; Sachindratal

Sinha, Shr1 Purnanciayas
Somani1 Shri Roop Ll
Sukhendra Singh Shn

Sura) Bhan, Shn

Tiwary, Shri By Bhushan
Tiwary Shri D N

Tiwary Shr1 Madan

Verna, Shri Phool Chang
Verma Shr; Raghunath S ngh

NOES

Basu, Shrn Dhirendranath
Chandrappan Shr1 C K
Chatterjee Shn1 Somnath
**Chauhan Shri Bega Ram
**Chowhan, Shri Bharat Singh
Damor Shri Semjihnar

Deo, Shr:1 V Kishore Chandra S
*Deshmukh, Shr; Ram Prasad
Gode Shri1 Santoshrao

Gogor1 Shr1 Tarun

Gopal Shri K

Halder, Shr1 Krishna Chandra
Kadannappalli, Shr1 Ramachandran
Kodiyan, Shn P K
Lakshminaranyanan, Shn M R
Murthy, Shrn Kusuma Krishna
Naidu, Shr1 P Rajagopal

Naik Shri S H

Narr Shri B8 K

Patil, Shr1 Vijaykimar N
Patnaik, Shri Sivaji

*Wrongly voted for Ayes

**Wrongly voted for NOES
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**Pradhan, Shr; Gananath
Rachaiah, Shri B

**Rai, Shri Shiv Ram
Rajan, Shr1 K A,
Ramamurthy, Shri K

Rao, Shr1 G Mallikarjun
Roy, Shnn A K
Shankaranand, Shr1 B
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Stephen Shri C M.
Suryanarayana, Shri K.
Venkataraman, Shri R K

MR CHAIRMAN  Subject to cor~
rectiontt the result of the division 1s
Ayes 73 Noes 32

The motion was pdopted,

Demands for Grants, 1979-80 sn respect of the Mumstry of Energy voted by Lok Sabha

Name of Demand Amount of Demand for Grant Amount of Demand for Grant
on acww;:l va:ér:'g_?g;:e House voted by the House
1 2 3
Revenue Capital Revenue Capital
Rs Rs Rs Rs
MINISTRY OF ENERGY
Mimstry of Energy 14,39,000 71,97,000
Power Development 924,86,000 63,55,01,000 46 24,30,000  317,75,08,000
Coal and Lignite 3:9557,000  96,56,11,000  19,77,84,000 482,80,57,000

MR CHAIRMAN The House will
now take up discussion and on the De-
mands under the control of the Minis
try of Industry for which 8 hours have
been allotted (Interruptwons)

SHRI SOMNATH CHATTERJEE
On a pont of order (Interruptions)

PROF P G MAVALANKAR Ona
point of order (interruptions)

MR CHAIRMAN There can be no
point of order when there 1s no bust-
ness before the House The point of
order will be taken up by the next
Chairman

PROF P G MAVALANKAR We
cannot wait for the next Chairman I
rise on a point of order and ] request
you to refer to rule 376(1) and rule
380, Let me read them for your benefit
and for the bewefit of the House
Rule 376(1) says

‘A pomnt of order shall relate to
the interpretation or enforcement of
thege rules or such Articles of ihe
Constitution as regulate the busines®
of the House and shall raise a
guestion which 13 within the cog-
nizance of the Speaker”

Rule 380 says

**Wrongly voted for NOES
++The following Members

also recorded their Votes

AYES Sarvshri Dhanik Lal Mandal, Igbal Singh Dhillen, B P Mandal,

Ugrasen, Shiv Ram Rai, Bharat Singh Chowhan,

Bega Ram Chauhan,

Gananath Pradhan and Ram Prasad Deshmukh

NOES Sarvshri Vayalar Ravl, P. V. Narsimha Rao, P

Shiv  Shapkar,

Dajiba Desal and Shrimati Parvathi Krishnan
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“It the Speaker is of opinion that
words have been used in debate
,which are defamatory or indecent or
unparliamentary or undignified, he
may, in his discretion, order that
such words be expunged from the
proceedings of the House.”

MR. CHAIRMAN: If any such
words have bheen ysed at any stage,
certainly they will be expunged, There
is no question about that. The matter
will be examined and if there ig any-
thing which has upset anybody or is
undignified, it will be removed.

PROF. P. G. MAVALANKAR" Please
listen to me. I have quoted the rale-
vant rules. Let me formulate roy
point of order

15.44 hrs,

[SHRIMATI PARVATHEI KRISHNAN n the
Chair,]

I have already quoted the releva.t
portiong of the two rules on the basis
of which I am formulating my poinf
of order. I have already quoted rules
376(1) and 380. I do not want to read
them again because, I am sure, you
know them very well. Now, the point
is that during the debate on the De-
mands for Grants of the earlier Minis-
try ie. the Ministry of Energy, it so
happeneq that certain observations
came from the then person who was
occupying the Chair and my submis-
sion {8 that those observations which
have gone on record, are in violation
of rule 376 and rule 380. I do not
want to go into details. My subm’s-
sion is that some of the observations
which the then Chairperson was pleas-
ed to pasg on were, if not indecent,
ai least, they were unparlamentary
and undignified and I would like them
to be expunged.

Secondly and lastly, if you read Rule
378(1) some of us—I had aleo the pri-
vilege ot doing so myself today—
raised the question of gquorum. Rule
376 eays clearly that the business and
proceedings of this House ghall be in
conformity with the principles and
articles in the Constitution. Now, the
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Constitution of India says very clearly
that the quorum of this House shall
be 1/10th of the total membershin of
this House. The total membership is
544 and, therefore, the quorum is 54.
If, therefore, some of my esteemed
colleagues and myself asked for quo-
rum legitimately after having counted
that we were very much less than 54,
We were very much within our rights.
Not only that, we were only going
by the ocath to the Constitution which
we have taken here when we entered
the House that we will be loyal to *he
Constitution. If, therefore, we have
demanded quorum not once bul re-
peatedly, we have done the right thing,
and I am very sorry to say that the
Chair was pleased to observe that this
Action on our part was obstruction. I
am greatly agitated over this word
‘obstruction’, and I would suggest that
the word ‘obstruction’ must also be
expunged because we were not trying
to obstruct but we were only trying
to help and conform to the constitu-
tional requirements of this House
Therefore, these words may please be
expunged from the proceedings,

SHRI SOMNATH CHATTERJEE:
Madam Chairman, what happened
earlier in the day was that when a
number of hon. Members whose names
were there to be called by the Spea-
ker, were absent, 1 had sent in my
name as one of the speakerg and re-
quested the hon. Speaker to allow me
a little time to speak. At that time,
some of the members were present
and a request was made to the hon.
Chairman to allow some time to me
and may be to one or two other hon,
Members to speak_ Thereafter, Madam
Chairman did not allow us to speak
and allowed the Minister to speak.

MR. CHAIRMAN: How is thig rele-
vant to the point of order?

SHRI SOMNATH CHATTERJEE. I
do not know how it is infectious
today?

MR. CHAIRMAN: You mean coh-
tagious. It cannot be infecticus.

SHR; SOMNATH (HATTERJEE: X
stand corrected.
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[Shr, Somnath Chatterjee]

Again, what happened was that there
was a walk out Some hon, Members
also on somg occasiung called quorum
1 am supporting the pomnt of order
raised by Mr Mavalankar But Madam
Chairman made a further observation
that members who are not alloweg to
speik seem to have become upset and
ruffied as 1f 1t 18 a personal matter
of mine or any other hon Member
We were raising these questions or
pomnts of order to protect the rights
of the Members of thuis House There-
fore, such a comment 1n my respecttul
submission, was only un-mepited, un-
dignified and unparhiamentary and re-
flection on the Members of the Iiouse,
Therefore, I request that portion
should also t~» _v img d under rule
380 read with 376 and also 356

MR CHAIRMAN You have guoted
that expression Should that also go
on record or not? 1 want to be ('ear
on that

SHRI SOMNATH CHATTERIJEE
Lét what 1 have submitted remain
But what the Chair has said has to be
expunged The Chair used such words
which are not proper Let the Chair-
man’s words be expunged and let the
words which I have quoted remain so
that the House will know, the posterty
will know, what sort of words are
used against the Members of this
House

SHRI K GOPAL A very unprece-
dented situation has amsen today
When the Demands are taken up, the
Chizir calls upon the members who
want to move their cut motions to
send the sbps within 15 munutes
After the discussion 1s over, a member
can press a cut motion for a division
If no cut motion ig pressed, all the cut
motions are put together Today what
happened was that in the din the
Demands were put to vote and the
Demands were passed, because the
ruling party members said “Ayes”.
After that, Cut Motion No. 139 by ghrl
Rajan was taken up The cut mntion
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way put to vote, giter the demands-
were passed I raised objection It
15 highly frregular Once you pass
the demands, how can the cut motion
Be put to the vote? So, they put the
demands to the vote again In other
words, the demands were voted twice.

MR CHAIRMAN The earher vote
would be expunged if required

SHRI K GOPAL We want to
know whether double the armrount
would be given

MR CHAIRMAN
fully voted earher

They were not

SHRI K GOPAL
cord

You see the re-

MR CHAIRMAN
look nto the record

All nght I will

SHR] VAYALAR RAVI
on a point of order

Madam,

MR CHAIRMAN
subject?

Is it on the same

SHR] VAYALAR RAVI
on g different aspect

No it 18

MR CHAIRMAN Then, let me
dispose of this point of order We
cannot have five points of order at the
same time

As far as the pomnt of order raised
by Prof Mavalankar 18 concerned, I
think 1t is rather unfortunate that the
word “ebstruction” has been used
Anyway, I will look into the proceed-
ings and, if 1t 18 there, we will set
matters right

As far as the additiona] point raised
by Shn Somnath Chatterjee is com
cerned I will have to look into the
proceedings, because I was not here at
that time

SHRY C M STEPHEN
“I" means what”?

MR CHAIRMAN The Chair

(Idukki)*
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SHRI SOMNATH CHATTERJEE: If
4t ig there?

MR. CHAIRMAN: Appropriate ac-
tion would be taken.

SHR1 K. GOPAL: What abou; my
point?

MR. CHAIRMAN: You say it js on
record; I am told it is not on record
I will see it and appropriate action
would be taken.

SHRI B. P. MANDAL (Madhepura)
At what time will you see the record?
Let us know by which time yoy will
see the record. You can see the reterd
Just now.

MR. CHAIRMAN: No, ] cannot gee
them just now. They have to be
transcribed. There is a technical diffi-
culty. I am not an astrologer to know
at what speed people type and so on.

SHRI VAYALAR RAVI: My point
of prder i{s that when one hon. Mem-
ber calls for querum and the bell is
rung for the prescribed time, angd it
is vepeated, it the quorum {s stili not
‘there, the procedure to be adopted is
fo adjourn the House for some time.
But this procedure was not adopted.

MR. CHAIRMAN: what is the point
of order in this?

SHR; VAYALAR RAVI: I want jt
to go on record that three times the
Quorum bell was rung...

MR. CHAIRMAN:
on record?

You want to go

SHRI VAYALAR RAVI: I will take
it up with the Speaker. The Speaker
must give the rulwg for the guidance
and benefit of all of us. Because, if
the quorum is not there, the Fcuse
has to be adjourned. Unfortunately,
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without a quorum the hon. Chairman
who was in the Chair at that time
allowed the debate to continue. It is
most unconstitutional.

MR. CHAIRMAN. Now you are om
record, you can resume your %eat.

15.54 hrs,
DEMANDS* FOR GRANTS—Contd,
MINISTRY OF INDUSTRY

MR CHAIRMAN: The House will
now take up discussion and voting on
Demands Nos. 58 to 61 relating t» the
Ministry of Industry, for which 8
hours have been allotted.

Hon Members, whose cut motiong to
the Demands for Grants have been
circulated, may, if they desire to move
their cut motiong send slips to the
Table with.n 15 minutes, indicating
the serial numbers of the cut moticns
they would like to move, Motion
moved:

‘“That the resp2ctive sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the Presi‘ent
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come [n the course of paymem gur~
ing the year ending the 31st day of
March, 1980, in respect of the Feads
of demands entered in the second
colomn thereof against Demands Nos.
58 to 61 relating to the Ministry of
Industry.”

SMoved with the recommendation of the President.



